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(a) whether the orignal "paid-up capital
of Firestone Tyre and Rubber Company
of India Private Limited was only
Rs. 20,000 which was increased to
Rs. 1,10,00,000 by capitalising the reserves
made out of retained profits worth
Rs. 1,09,80,000 by issue of 549 bonus
shares for every share held;

(b) whether all these bonus shares were
issued to the American parent company;
and

(¢) whether permission of Government
was granted and if so, the reasons therefor?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) and
(b) Yes. Sir.

(c) Permission was granted in 1961 after
all the tests applicable to a Bonus Issue
viz. capitalisation of reserves were salisfi-
ed.

Selection Grade for Scheduled (Caste and
Scheduled Tribe Auditors

5862, SHRI AMBESH: Will the Minis-
ter of FINANCE be pleased to state:

(a) whether a letter was issued on Z5th
January, 1973 by Comptroller and Auditor
General to all Accountant Generals in
India for the sanction of Selection Grade
to the Auditors belonging to Scheduled
Castes and Scheduled Tribes on the basis
of reservation for these communities;

(b) whether the Selection Grade sanc-
tioned to the auditors of the above com-
munities is withdrawn on change of their
religion; and

(c) if so, ‘the reasons therefor?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) Comp-
troller and Auditor General’s letter dated
25th January, 1973 applies to reservations
for Scheduled Castes and Scheduled Tribes
in posts filled by promotion on the basis of
seniority subject to fitness. Promotion 1o
Selection Grade in Auditor's cadre is made

CHAITRA 15, 1896 (SAKA)

Delay in lifting of 196
Newsprint (CA)

on the basis of ‘merit-cum-seniority’, in
respect of which reservations existed even
prior to the issue of this letter .

(b) and (c) An employce belonging to
to a Scheduled Caste ceases to be eligible
for the special benefit granted to him as
such a member of a Scheduled Caste, if
he changes his religion from the Hindu
or Sikh religion, with effsct from the date
of such change. This is considered neces-
sary in order to conform to the constitu-
tional provision relating to reservation of
FOSs.

Overdraft by Madhya Pradesh

5863. SHRI MARTAND SINGH: Wwill
the Minister of FINANCE be pleased to
state:

(a) the position regarding  overdrafts
druwn by the State Govermnent of Madhya
Pradesh upto January, 1974: and

(b) the steps Government have propos-
ed to recover the amounts of overdrafts
from the State?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) The
State Government of Madhya Pradesh has
not overdrawn on the RBI from Ist May,
1972 upto Junuary, 1974,

(b) Does nol arise.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED DELAY IN THE LIFTING OF Rs. 40
LAKHS WORTH QF NEWSPRINT BY THE STC
FROM BoMBAY PORT.

ot TN AW AW (AERIT) o oweas
wgren, growt amar & & freafafas faen o
X At aforen wAt w1 e frwer §
T grédar &7 § fr & x@ fawg & oF qwasy
g:
“zrew smraTe fmw grer arad qEA A 40

a0l & [ ¥ geArd SO § ey
# faerw & gwreTy !
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THE MINISTER OF COMMERCE
(PROF. D. P. CHATIOPA_DHYAYA):
Mr. Speaker, Sir, the actual position regar-
ding the reported delay in lifting of
Rs. 40.00 lakhs worth of newsprint by the
S.T.C. from the Bombay Port is as
follows:—

Import of newsprint is arranged through
bulk contracts entered into by S.T.C. with
foreign suppliers. The individual news-
papers to whom the imported newsprint is
allocated by the Registrar of Newspapers
are granted sub-licences  with letters of
aumthority against a main licence issued to
the S.T.C. to enable them to clear consign-
ment through .the Customs. This proce-
dure has. however, been found rather
cumbersomz and wasteful to the extent that
very large number of sub-licences had to
be issued against one main licence. The
procedure was, therefore, suitably modified
by Chief Controller of Imports and
Exports in consultation with the S.T.C.
and the Registrar of Newspapers in order
to aveid unnecessary waste and to simplify
the procedure.

At a meeting held accordingly by Chief
Controller of Imports and Exports on the
Ist Febraury, 1974, a decision was taken
to the effect that only letters of authority
need be issued which would reduce delays
to the minimum.

There was some delay in the clearance
of one consignment of newsprint by the
Customs authoritics in Bombay pending
certain clarifications.  These clarifications
have since been furnished, and the con-
signments has been cleared.

Two ships “Samuel Marshal” with
Russian newsprint consisting of 1156 tonnes
and “Jalkendra" with 40 tonnes of news-
print arrived on the 3rd of March and 13th
of March respectively. The consignment
in respect of Jalkendra wag fully cleared
in the normal course. For the consignment
in respect of the Russian newsprint, while
the ship arrived on the 3rd of March, the
actoal landing was on only on 23rd of
March and the clearance of consignments
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commenced on the 28th ef March. Hon.
Members would, therefore, appreciate that
at best the delay was of 5 days. Since the
normal frez clearance time is four days
after the actual landing of the ship, the
goods were on demurrage only from the
28th March onwards for about a week
during which there were two holidays. It
may also be mentioned that during this
period there were three/other vessels con-
taining newsprint which were being cleared
and there was considerable congestion at
the Bombay Port.

As regards demurrage, S.T.C. has taken
up the matter of waiving the demurrage
charge with the concerned authorities, and
1 can assure the Hon. Members that if
there is any demurrage to be paid, this
would not be passed on to the newsprint
consumers.

off TYACANT HHW . GEAN HEITT, w@ATH
FrAt & famy ¥ feedt wfearf & a@ &%
HRTATL I ®1 ATH 1 & Gl o F7 ey
IH o e 97 97 F24 § R owet g
T &1 @t dodtomrEes WX UHoF oo
F UEA & A9 it A g1 af off v gy
vy gt fr aw wolfedt e v
T A, WY R i a2 T aed u fw
TE W WHARRIwT whm A | g arie
= o Hifer g§ o svH wOfeFww @ ama
g1 g F Tar gar o s grm, da gur A
wT grm | @ G F wfirerd 433 § o
szt ar ¢ 5 g9 0 qward sora w1 g
& fam aga & g it @ ) wward s
¥ T g T A Feww g @, W wer W
1 qg=T & w1 arA AT § oUW W AT
gEn AN f e e fe s ag sw At ¥
®TH FT @ & | ©12 wAITT qTAT A € ar
ara A gted | ¥ q8T T OF I9T faw § AR
o6, a9 FawE ) wmr grw wv F
gy FAgi ¥ FEME ) 7AW F A®
foer Tz § | welt fr ST wEAT & B 5 faw WY
8 gf form & oY fer gt 1 4 oW
%Y soin fawar § 9n WY gEET OF @
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wro wgy “duw wmiw” Y vF mar e
“am ¥ 9W §T ¥ qFW T | W7 ORI
wag @ Al g weniE

fagrr srbere el e 7w fe ik ol ¥,
WITT ¥ G ¥ A% AT gL T age sdhe
a1, awfy g feqridie o mow & ager ey
g femr ar k) ¥ e ¥
= gu st fafvw ot wnfgn o sfrer
%t fowr & oz foaffy o7 aw wequii ST &
7 o | E wgrw 7 gy W e g e dm
¥ A agf gnir, O agar grdifefoes
T w0 WTT WY WTErd ST w) e
1w ww@a IR o fran g gt
af@ 3= i 1 forr & 9 wwArh s
qgwe arar ¢ e o gwod 7@ aw Aod e
EYN A T & A i fra ST g wee
TR 7 Gxodyorfio At Avdft § wesr wW
wor % fogr iy ax  Faeeft mma & Formr ol
# ywwr fadre wom g W g e o
o ¥ grevrifees e fror R eE e
¥ arg &, ot v wrelt bt g At fa-fe
wv weeri #Y Tog & g, “dra”, It qwan
o aoag ¥, ‘e’ wrg . afawrd dodte
wricfo ¥ &7 a1 uwodtodo ¥ ¥l aT FEA ¥
gi W 3a At & I teaaifefider e
ot wrar e we & o ¥ gfe weer s ol
e aw fr samd ImTr Y o T
¥ I g% afefewr faar ard, av o fear
i, 7z A Fagr s Y wom www K

G AT ATy A dnew ¥ v s §,
AW # AT Gar R § 9 w9 T oeT W
WTT & a7 Teg aTETT ¥ W & W weraig-
R fed §1 ot FaTaw wAE ) WG
wrwer ¥ 9 wfave b v v ¥ owey
am & ATy Ot word wr A e
€1 X it & & i wT T 5w T wae
feqr o1 TFiqW WY WO, fEc W e
wafagt greit & | & awwar ¥ 6 wromT
sqe aft & wAy €, 91 s a8 §r wfeg )
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™ i o WAl wErew Wy v wfafEar § 3z
& T7 A W

yrirarrag § fs wowe gw s o figedt
¥ quit § ot o afa Ay Y, e awr afarer
wrmpm w3 ¥, wre gw e frer omar €T A
Tk A ¥ wih AeE A S gfan
Eifr | T WY sgEEar W ST ¥ T RGT

PROF. D. P. CHATTOPADHYAYA:
The hon. Member has raised many ques-
tions. We have already pointed out that
this delay was very short and unavoidalble.
Although the ship reached the port oo the
3rd, duc to port congestion on which we
have no say, the actual landing started on
the 23rd, after a delay of 20 days So
fur as the mewsprint is concerngd, the
actual landing started on the 28th. So,
there was & delay of only five days, out of
which two were holidays. Therefore, you
will apreciate that there was no d:lay
which was avoidable, ’

Secondly, though procedural simplifica-
tion was agreed upon, the customs autho-
rities wanted some clarificatior. Some time
was taken for communicating the clarifica-
tion and so three days were lost. [Jt was
not a big delay and it was not avpidable.
1 can assure the hon. Members that in
future we will see that even this small
delay is avoided.

Coming to demurrage, we have already
usgured that the newspapers will not be
required to pay anything, if at all it is
necessary. Even in resect of the public
exchaquer, as I have indicated, we have
taken up the case with the customs apd we
hope that it will be waived. More than
expressing a hope, I cannot do anything
more on this point.

The last question was a suggestion that
in future we should see to it that speedy
clearance is offected. At about the sume
time many other ships came in many other
ports which brought newsprint and they
were cleared speedily. So, it is only in
one case that we could not act so speadily,
as we wanted. I can assure him that in
future we will ensure that there is no
avoidable delay.
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ot ey ST Woww I oo eqedecer W
g | qger wowdy w At g o | oA o
fiviy fFu wo ¥ oY ¥Y wEW A W,
T2 T wY o g ey S b e A
W TaT 4T ? Qe T T aT a1 39 S
w1 xA qw a1 & At ¥ AW § e wifgg
qr 1 Stfen gt wAsifer ¥ ot ¥T Awir &
At weh T MATFETENERT. . ..

wew TR W SRR g
& 08

o T AT AW AT AT F EER
I g

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Sir, this is a matter which has
come time and again before this House,
and | have not got the slightest doubl that
the Government, in  principle, want to
curb the mass media in the country and,
therefore, they are taking recourse to all
these methods. 1 will give you cnough
documentary evidence to prove that.
Whatever little adverse comments that the
mass media come out with against the
Government .and their leaders is not lo be
borpe by them and, therefore, the best
course that is open to them is to curb
these mass media by hook or by crook.

You will find from the Ministry's
ﬁnnuul Report for the year 1973-74 that,
in 197172 the import of newsprint was
valno'd at Rs. 27.6 crores, and in 1972-73
the import has come down to Rs. 20.5
crores. I request the hon. Minister to
'F]Ill'lf}' truthfully, for a change, as to what
is the reason, although prices have gone
up by 300 per cemt, the total value of
import has considerably gone down os far
as Import of newsprint for mass media is
concerned. . .,

Ml_l. SPEAKER:. It is not a general
Question concerning import. The call-
a?ttenuol:l is regarding the reported delay
in the lifting of pewsrint by the STC from
the Bombay Port,

v:;“ﬁilm{\’gl'[lh;lﬂ‘( BOSU: This is a
ing, Sir.
biad B g Sir.  You had been a
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MR. SPEAKER: Please do not mislead
me also.

SHRI JYOTIRMOY BOSU: Sir, here is
something where it is said:

“The newsprint position has become
more difficult in view of the consi-
derable shortfall in the arrival of
contracted imports. Until the
last week of February, only
54.708 tonnes of anticipated
1,26,700 tonnes eof newsprimt
imports had arrived.”

“...Besides, of the tonnage yelL to
come, about 19,140 tonnes was
lost because of the invocation of
‘force ajeure’ by one of the
Canadian suppliers.”

This is a clipping from the Times of India
of 24th March, 1974, The February
arrival figures have been far below the
anticipated figure, In spite of that, when
they had received the consignment at
Bombay Port, they had been sitting over
it, dilly-dallying. I will just now establish
that also.

On top of that, the current extraordinary
shortage is due to the bungling of STC
which shert-purchased newsprint to the ex-
tent of as much as 50,000 tonnes last year.
If STC had cared to build up a buffer
stock instead of whittling down contrac-
tual entitlements, the difficulties heing
faced by the Corporation in arranging
imports at the moment due to worldwiile
shortage would have been easily sur-
mounted.

They had entered into a contrast with
the Scandinavian countries where the con-
tractual agreement entitled them to briog
20,000 tonnes as a ‘must’ and an additional
20,000 tonnes also; out of that entitlement
of 40,000 tonnes and where the prices
were quite favourable, they did not import
more than 13,000 tonnes. This is very
surprising.

On the statement I want to ask a few
questions. I want to ask why at this
stage—what is the specific reason—ihey
wanted to change the procedure in the
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matter of clearance and delivery—CCIE
licensing STC on the strength of sub-
licences. There is a basic change to what
is stipulated in the Import Trade Control
Book, page 4, and how is it that, by a sort
of quasi-executive informal order, they
could owver-rule this which has clearly
stated “Registration of Licences a1 ports”
which makes it mandatory that thos¢ who
go and take delivery of these things as
sub-licencees or licencees will  have to
comply with certain requirements which
are stipulated in their own publication ?
Why should they ride rough-shod over
this ?  Sub-licences, it is said that the
Registrar of Newspapers have granted sub-
licences with letters of authority against
the main licence issued to the STC to
cnable them to clear the consignment be-
fore the Customs. 1 have quoted from
the lmport Trade Book. Why had they
taken this measure 7 Why is it that they
did not get the concurrence of the
Customs ? Why is it that they have
suddenly gone for a basic change ?

Since when the old procedure which
they now consider as cumbersome was in
force ? What was the necessity of doing
it just now ?

Then, it says that the procedure was
suitably modified by the Chief Controller
of Imports and Exports in consultation
with the STC and the Registrar of News-
papers in order to avoid unnecessary waste
and to simplify the reasons. I want to
know why the Customs people were not
called to this meeting and also when was
this procedure actually suitably modified ?
What is the actual date ? You had a meet-
ing on the 1st of February. I agree. I
want to know when actually this procedure
was suitably modified.

On page 2 he has said that the clarifica-
tions have since been furnished and the
consignment hus been clearad. When did
they receive these clarifications and when
actually were these passed on to the
Customs in Bombay ?

He has said that in respect of the
Russian newsprint while the ship arrived
on the 3rd March, actually the landing
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was on 23rd March and the clearance of
the consignment commenced on the 28th
of March. Before they could get the new
procedure fully clear, why is it that they
introduced the mew procedure ? You can
condemn the old method. You can easily
amend, but before it is wholly accepted by
all the authorities concerned, why was it
enforoed ?

Then, he has talked about demurrage.
1 want to know the rate of demurrage and
also if the port authorities did not waive
the demurrage, who is going to pay if ihe
newsprint consumers did not pay? Is it
not going to bo in a way indirectly debited
to the account of the tax-payers in the
country, because there is no third person
involved ? Because it is either the Govern-
ment or the consumer. | want to know
the answers for these categoric questions.

Also prof. Chattopadhyaya has said that
in respect of the long-term contracts signed
by the STC towards the end of 1971 many
of the sellers did not honour the contract
because of the soaring prices. I want to
know what sort of a contract it is which
gives the suppliers these loopholes ?
Suppose the prices would have gone down,
would the Government have that power
and opportunity under the contract, if they
wanted, to get out of the contract ? Could
they have done so ? A contract cannot be
one-sided. If the suppliers can get out of
it, the buyers also should be able to get
out of it. We also want to know clearly
what is that contract by which the sellers
can get out without paying any penalty for
it.? .

PROF. D. 'P. CHATTOPADHYAYA:
The hon. Member has observed that this
delay has something to do with curbing the
mass media. I want to assure him thai
there is not the slightest intention to do
anything with that sort of thing. So, that
question does not arise at all.

SHRI JYOTIRMOY BOSU: Are yon

sure ?

PROF. D. P. CHATTOPADHYAYA:
Yes, 1 am.
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SHR1 JYOTIRMOY BOSU: Asian

jbles is there.

PROF. D. P. CHATTOPADHYAYA.:

very man is fallible except a few.

The question is that the interesting
gures show what we are doing.  These
gures show that this year we are excep-
ng on the basis of firm contracts some

000 tonnes from Canada and 36,000
pnnes from USSR and other Socialist
ountries. and 7,000 tonnes from Bangla
r'.!esl:l. All added, it comes to 1,60,000
nnes. So far in the first quarter it has
Eccn 30.000 tonnes and firm shipping has
been booked for 75,000 tonnes and in the
first half of 1974 we except an avcrage
onthly arrival of 12,000 tonnes. It

mpares very favourably with the monthly
mrrival of last year which was 5,000 tonnes.
So, the situation is much better than what
it was last year.

SHRI JYOTIRMOY BOSU : [ hae put
specific questions. . .

MR. SPEAKER: 1 am afraid much of
what you have raised is out of scope. 1
wiis looking at you and when you came
back within the scope of the question. 1
felr.‘ relaxed. The moment 1 did it, you
again went out of it.

SHRI JYOTIRMOY BOSU :  We
know each other for the last six years.

MR. SPEAKER : You - have now
asked one question which is out of the

scope and you are trying your wits and
his also,

SHRI  JYOTIRMOY BOSU: You
Hhuul,l take it as a supplementary. The
guestion is: 197172, it was Rs. 27
crores and 1972-73 when the prices are
lower it wus only Rs. 20 crores. ...

MR. SPEAKER: The call attention is
about Rs. 40 lakhs worth of newsprint at
the Bombay harbour. You are going by
€Xports year by year,

SHRI JYOTIRMOY BOSU:

Sir, it is
part of the whole game.
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MR. SPEAKER: Now, we pasg on to
the next item.

SHRI JYOTIRMOY BOSU : He has yet
to reply to my questions.

PROF. D. P. CHATTOPADHYAYA :
Only two other questions remain. . .

MR. SPEAKER: If you do voluntarily
amongst yourselves, I do not come in.

PROF. D. P. CHATTOPADHYAYA :
He asked why the procedure was changed.
1 have already explained it rather in detail
in the body of the statement that it was to
save time and trouble to the newspapers
that we agreed on this simplified procedure.
Instead of issuing sub-licences to innumer-
able newspapers and causing a lot of
avoidable difficulties for them, we suggested
this procedure which will minimise their
labour and trouble and time. So, that
was the rationale behind the simplified
procedure.

SHRI JYOTIRMOY BOSU: The whole
question arises out of my statement. The
old procedure—how old it was »nd . for
how many vears it was in force.

MR. SPEAKER : How does it relate to
Bombay Harbour 7

SHRI JYOTIRMOY BOSU: I am put-
ting forward my question out of his state-
ment. I have put a specific question. The
procedure which they have described as
cumbersome—how old was this procedure ?

SHRI H. N. MUKERIEE : (Calcuttu—
North-East) : Be sensible for a charge.

PROF. D. P. CHATTOPADHYAYA :
It was last year's procedure which was
sought to be modified this year. The date
has already been mentioned.

The other question he asked was:
whether it was indicated to the Cellector
of Customs. My answer is : yes. i was
intimated. . . (Interruptions).

SHRI JYOTIRMOY BOSU: Was hc
called for the meeting ? Why should T
be allowed to be taken for a ride? I
asked why the customs people were not
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invited to attend the meeling which took
place between the STC, the Registrar of
Newspapers and the Chief Controller of
Imports & Exports.

MR. SPEAKER: Order, please.

SHRI JYOTIRMOY BOSU: 1 had never
been disonsitrly. Why the Customs people
were not called for that meeting ?

Sir, you allow the Minister to go away
like the Asian Cables.

MR. SPEAKER: No. 1 do not allow
both of you to go on like this.

SHRI JYOTIRMOY BOSU: 1 have
formulated my questions out of the state-
ment which the Minister laid on the Table
of the House. I am asking: in the meeting
that was held on the 1st February why is
it that the representative of the Customs
Department was not invited? Why did
they not attend the meeting ?

MR. SPEAKER: He won't sit down
unless you reply.

PROF. D. P. CHATTOPADHYAYA :
Sir, 1 have already informed him that this
is not a mater which is of such an impor-
tance that always all persons should be
called. Because, that sort of understanding
is there hetween Ministries.  Also, they
They did not object to it.

12.55 } hrs :
PAPERS LAID ON THE TABLE

CeENTRAL Excise (FIRsT AMDT.) RuULES
uUNDER CENTRAL EXCISES AND SALT ACT,
1944,

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : On behalf of
Shri K. R. Ganesh, I beg to lay on the
Table a copy of the Central Excise (First
Amendment) Rules, 1974 (Hindi and Eng-
lish versions) published in Notification, No.
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G.S.R. 284 in Gazette of India dated the
23rd March, 1974, under section 38 of
the Central Excises and Salt Act, 1944,
[Pluced i:: Library, See No. LT-6621]74)

REPORT <N THE WORKING OF TH¢ CoM-
MISSION OF RAILWAY SAFETY For 1972.73

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MaHISHI):
I beg to lay on the Tuble a copy of the
Report (Hindi and English versions) on
the working of the Commission of Rail-
was Safety for the year 1972-73. [Placed
in Library. See No. LT—ﬁGlﬂﬂdl

NOTIFICATIONS  UNDER  (iovl.,  SAVINGS
Banks ArT, 1973, Govr. Savings CERTIFL-
CATES ACT 1959, CusteMs AcT, 1962,
BenGaL F'NANCE (SALEs Tax) Acrt, 1941
& DEMANDS FOR GRANTS.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCL (SHRIMATI
SUSHILA ROHATGI) . 1 neg 1o lay on
the Table :

(1) A copy each of the following
Notifications (Hindi and English versions)
under sub-section (3) of section 15 of the
Government Savings Banks Act 1973:—

(i) The Post Office Savings Banks
(Secend  Amendment)  Rules,
1974, published in Notifisation
No. G.S.R. 156(E) in Gazette of
India dated the 30th March,
1974,

(ii) GS.R. I5S7(E) published in Gu-
zette of India dated the 30th
March, 1974,

[Placed in Library Sec. No. LT-6621/74]

(2) A copy each of the following Noti-
fications (Hindi and English  versions?
under sub-section (3) of section 12 of the
Government Savings Certificates Act, 1959:

(i) The National Savings Certificates
(Fourth Issu¢) (Amendment)
Rules, 1974, published in WNoti-
fication No. G.S.R. 158(E) in
Gazette of India dated the 30th
March. 1974,



